GOVERNMENT OF INDIA
MINISTRY OF POWER

RAJYA SABHA
UNSTARRED QUESTION NO.1738
ANSWERED ON 09.03.2021

POWER ALLOCATION TO SUBANSIRI HEP
1738 SHRI AJIT KUMAR BHUYAN:

Will the Minister of POWER
be pleased to state:

(a) whether allocation of Power of 2000 MW Subansiri HEP have been made and if so,
details of state wise allocation including percentage /quantum of free power if allocated to
any state/states;

(b) the criteria for allocation of free power in case of Hydel Project where more states
areinvolved in a single project as host state /affected states;

(c) whether Government is aware about system deficiency in Assam for distribution of
power for which people are suffering even if power is available in the region; and

(d) if so, what are those constraints and what steps are being taken to improve?
ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR POWER, NEW &
RENEWABLE ENERGY AND THE MINISTER OF STATE FOR SKILL DEVELOPMENT
& ENTREPRENEURSHIP

(SHRI R.K.SINGH)

@) : Yes Sir, the power of 2000 MW Subansiri HEP have been allocated vide Ministry
of Power’s Letter No. 11/1/2002-DO (NHPC) dated 14.07.2009 (Annex-I) in which details of
state wise allocation are given.

(b) : The criteria for allocation of free power in case of Hydel Projects where more
states are involved in a single project as host State/affected States has been given at Ministry of
Power’s Letter No. 16/46/86-DO (NHPC) (Vol:Il) dated 01.11.1990 (Annex-I1). The brief of
the criteria is under:-

(1) 12% of power from the energy generated by the power station would be supplied free of
cost to those States of the Region (including the State where the hydro-electric project is
located) where distress is caused by setting up the project at the specific site, like
submergence, dislocation of population; the allocation being made in proportion to the
extent of such distress.
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(it) However, as per Gazette notification dated 31.3.2008 (Annex-111) free power has been
increased to 13% (12% for the host Government and 1% for contribution towards local
area development fund as constituted by the State Govt. State Govt. also have to provide
equivalent percentage (1%) of funds for the local area development fund.

() & (d): In order to strengthen the transmission and distribution infrastructure in six States
of NER including Assam, a scheme namely, North Eastern Region Power System Improvement
Project (NERPSIP) was sanctioned in year 2014 by Gol at an estimated cost of Rs.5111.33
crores (February, 2014 Price Level) which has been subsequently revised as Rs. 6700 crores
(October, 2018 Price Level) in the year 2020. For Assam, the scheme mainly comprises of 16
numbers of 33/11 kV sub stations with total transformation capacity as 240 MVA and 33 kV line
of length 479 km.

As per Section-42 of Electricity Act 2003, it shall be the duty of a Discom to
develop and maintain an efficient, coordinated and economical distribution system in its area of
supply and to supply electricity. Hence, any deficiency in distribution system in Assam has to be
taken care by the respective distribution company. However, to supplement the efforts of the
States/Discoms, Government of India launched various schemes such as Integrated Power
Development Scheme (IPDS), Deen Dayal Upadhyaya Gram Jyoti Yojana (DDUGJY),
Saubhagaya, etc. for providing funding to States to improve their Distribution infrastructure
systems. Projects under IPDS/DDUGJY schemes, envisage the establishment/augmentation of
33/11 kV sub-stations, DTs, HT/LT lines, replacement of LT cables with underground (UG) and
aerial bunched (AB) cables including IT enablement of distribution infrastructures etc.

Projects worth Rs.1522 crores have been sanctioned under IPDS/RAPDRP and
projects worth Rs. 8589.96 crores have been sanctioned under DDUGJY/Saubhagaya/RGGVY
for the State of Assam.
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ANNEX-I

ANNEXURE REFERRED TO IN REPLY TO PART (a) OF UNSTARRED QUESTION
NO. 1738 ANSWERED IN THE RAJYA SABHA ON 09.03.2021
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Chairperson,

Central Electricity Authority
Sewa Bhawan

R.K. Puram, New Delhi.

S

s

3. Chairman & Managing Director, 4.
NEEPCO,
Brookiand Compound,
Lower New Calony,

SHILLONG (Meghalya)-793003
5. Member Secratary 6.
Westarn Reglonal Power Commiitee,
F-3, MIDC Central Road
Andheri (East),
Mumbai-400093

Sub: Allocati from Sub

No.11/1/2002-DO (NHPC)
Government of India
Ministry of Power

of p
NHPC
Pradesh.

Sir,

MUANA S S I

Shram Shakti Bhawan, Rafi Marg,
New Defhi- 110 001, dated 14.72005{

Chairman & Managing Director
NHPC Limited, Sector-33,
Faridabad, Haryana.

Member Secretary
Northern Regional Power Commiittee,
18-A, Shaheed Jeet Singh Marg,
Katwarla Saral,

New Dehi-110016

Member Secretary

Nerth-Eastern Regional Power Commitae,
Meghalaya State Housing Finance
Cooperative Society Ltd. Building
Nongrim Hills Shillong-7830003

iri Hydro Electric Project (2000 MW) of
and Kameng Hydro Electric Project (600 MW) in Arunachal

¢ from Subansiri HE

| directedwstatathatmlsmoianocauonof. ; :
Project :::i Kameng HE Project has been examined and it has been decided tha
power from the projects would be aliocated as under:

1 Subansiri HE Project (2000 MW)
jent
SiNo Regions Y%age Equival
P gliocation Power in MW
i 1000
Power allocation to North Eastern Region 50
= including free powei 10 Home S\aﬁs
(13%) and unaliocated Shaie at Né
dispasal of Centre to be allccated 13 |
Siates (15%) , -
25
b. ‘Northern Region = o
Waestern Region

\,‘ {P‘\/\/v\_s

=
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Statewise i
& oot allocation to North-Eastern States (Total Capacity allocated to NER -

Free to Home States and unallocated share 28% of 2000 MW Le. 580 My
.;?ﬁdancepoweftobemredamong NE States 22 % of 2000 MW Le. 440 MW as |

HE

f Si.No. | States %age allocation Equivalent Power in MW

: - 5 {rounded off to ui =
2 Mang 9.8¢ %
3. Megha 11.22 =
4 | Nagaland_ 6.62 ¢
5. Tripura 11.03 -
-8 Ar. Pradesh &
7. Mizoram 5.34] 4

Total 100.00[

* The entiled share of Arunachal Pradesh from Subansin HEP would be
aflowed as soon as the Stale Regulatory Commission is set up in the Stale.

Statewise allocation to Northern States ({Total Capacity allocated to NR :

500 MVY)
No.| States Sage allocation Equivalent Powar in MW
Iﬁ o = } (rounded off to unity) -
1 Haryana 8.64. r : e
] 12.76
2. Pu ; =
E ; 18.71 _
i S,P. S 342 82~
& Chandigar 32.55 713
6. Delhi 2 i
Total 400.00
cated t© WR :
Statewiss tion to Western (Total Capacity allo
500 MW)

Equivalent Power in MW
rounded off to Ul
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8 . KAMENG HEP (800 W)
Sil ‘ Regions %ag_e Equivalent
a. PowaloeaﬁonlonhEaétarnRegion © 50 & ';o:';w
il including free power to Home State (12%)
ijn  and unaliocated Share at the disposal of
#7  Centre to be allocated to NE States (15%)
b. Northem Region 25 150
t. Western Region 25 150

Statewise allocation to North-Eastern States (Total Capa allocs
NER : 1000 MW) i R o

Free to Home State and unallocated share 27% of 600 MW ie. 162 MW
Balance power to be shared among NE States 23 % of 600 MW i.e. 138 MW

SiNo.| States %age allocation Equivalent Power in MW
(rounded off to

R Assam ] 47 a5
2. Manipur 9.85 14
3. 11.23 i5
4. fand : 62| - 9
S. Iripura = -
6. | Ar. Pradesh = Y
7. Mizoram
o 100.00| 138

titted hal Pradesh HEP would be aliowed
z share of A F from K g
n?:o:nnasmsmeRogulalayConunhdonlsmuphmsmh

Statowise allocation to Northern States (Total Capacity allocated to NR :

150 MW) s
States %age allocats tvalent Power in

e 2 . _ {rounded off 1o un 5

18!

28

55|

1

34

4150’
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- )
. ;m. allocation to Western States (Total Capacity allocated 10 WR -

SLNo.| States %6age sllocation Equivalent Power in

= MW

4 | Gujarat 32.39 43

Fijwe. 21.10 32

_ | Chattisgarh B.44 13

Maharashtra 36.55 55|

Goa 1.52 2

Total 100.00 1&

2. The actual energy generated by the project, after taking into account the

auxiliary consumption and transformation losses, v;il be distributed amongst the
beneficiaries as per percentage allocation indi d ab and the allocation of
unallocated power to the beneficiaries,

3. The above aliocation will further be subject to the beneficiary States ensuring
comphiance with the financial and commercial tarms (including coverage for Letter of
Cmdlt)oflhePPA_algnedwkhNHPC.thetaﬂﬂnoﬁﬁeaﬂonandaﬂyomu

-diractives/guideli d by the G nt of india from time to ime-

g

4. In case of faiure of the bensficiary States adhering to the condiitions
mentioned above, NHPC/NEEPCO may shut off or restrict power supply from the
power station and also reallocate the power in case benefi y States

payment or where they have not cpened Letiers of Credits (LCs) of an sdequale
amount in favour of NHPC/NEEPCO. NHPC/NEEPCO would Inform Member
SeaetarydtheNonhemnglonalPowofComme(NRPC)ofthemd
aliocation of power In respect of the defaulling beneficiary State(s). Member
Secretary, (NRPC) wouid reallocate the surplus power fo other beneficlary States

based on grid security and power situation.

Y ully,

(
Secretary to the Government of India
L B Tel No. 23324357

#

*

ve—
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Copy to:

Principal Secretary (Energy), Government of Haryana, Panchkula
Secretary (Power), Government of Pun‘ab Chand-garh
Pr?mlpal y (Energy), Go f Rajasthan, Jaipur
xmle_ ret (Energy). Government of Utiar Pradesh Lucknow
Chaval . y (Power), Governmenl of UT of
Secretafylpowerg GGovegnfmantofDoN Dethi
{Power) Govt. of Gujarat, Gandhiganar
Secretary (Power), Govi. of Madhya Pradesh, Bhopai
Secretary (Power), Govi. of Chhattisgarh, Raipur
10 Secretary (Power) Gowvi. of Maharashtra, Mumbal
11. Secratary (Power), Govt. of Goa, Panjl
12. Secretary (Power) Govt. of Assam, Guwahati
13.Secretary (Power) Govi. of Manipur, imphal
14. Secretary (Power), Govt. of Meghalaya, Shillong
15. Secretary (Power), Govt. of Nagatand, Kohima

186. (Power), Gowt. of Tripura, Agartaia
17. Secretary (Power), Gavt. of Arunachal Pradesh, ttanagar
8. Seerdary(Pmr).Goﬂ_omeomm Aizawi
12.Member (PS), C Electricity Authority, Sewa Bhawan, New Delhi
20.Member (HE), Central Eiec!neiy Amhorlly. Sewa Bhawan,New Dathi
21.Member (E&C), Central El Y , Sewa Bh New Delhi
22.Member (Plg.), Central Electricity Authoril Sewa'“ 1, New Dethi
23. Chairman, CERC, 3” Floor, Chandralok Building 36-Janpath, New Deini.

Copy also to:
PS to Minster of Power / PS to Minister of State for Power

PPSto Secretdry (Power)/All Joint Secretaries/Director (OM)/Director (Trans¥DS(H)/
US (H-1), Ministry of Power

JOPNG MPENS

Under Secretary to Q!e
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ANNEX-II

ANNEXURE REFERRED TO IN REPLY TO PART (b) OF UNSTARRED QUESTION
NO. 1738 ANSWERED IN THE RAJYA SABHA ON 09.03.2021
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No. 16/M46/86-DO(KIIC)(Vola11)
Govemment of India '
Minictry "of “nergy.
(pepartoent of Power)

To Koy pelhi, Bated the 1st Nov., 1590,
(1) Pover ge

oI 4 1_.2“‘”'“”“'0’ e1) gtate Covernwonye/

1ztirstions end Chief Eccrolary, Delhi,

(11) oha ) '
) (C;H.lgoﬁscg.ot ell Stete Hlectricity Bodrds end

Bubjectt Formula for gharing of benefits froom Centrzl
sSector HE Projects,

Bit,

1t has been .decided by the Government that sharing
of power and benefits from all Centr3l ‘Sector Hydrj-elecjric
Projects commissianed after 7,9.1990 vill be govered by the
following Tojwulas- ;

(s) 15% of the geaeration capacify will be kept as
"inallocated” at the disposal of the Central
Goveinment-totbesdistributed within the Fegion
or outside, depending upon overall requirencts;

(v) 12% of power from the :eaergy.generated byathe pover
gtation vould be supplied Yree of cost to those
States of the Fegion (dncluding: the state'woere the
hydro-electric project s Jdocated) where distress
45 chilised by setting up the project &t the specific
site, 1ike sutcergeice, dislocaticn of population;
the allocation being -pade in proportfin to the
ertent of .such distress. Tne “enelgy generated
figures for the purpose would be calculated at the
tus ber level, i.e. after discounting auxiliary
tonsumptisn but without taking into accpunt tne .
transmission line losses.. The e€xteat of distross
caused would.be mssessed for purposes of allocation
of 12% free povr by the Ceatral Electricity "
authority in echsultatisn wito the concermed slates;

(¢) The remeining Pover (73%) wold be distributzd -
betvcen the Btates of the Region vn the basis of
the Caentral Plen assistance given t2 various gtiies

Fyrro<—e __ 4n the Regiun durlpg tbe last five years and o :.nc

D

P
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basis of consumption of eloctricity int be .
* Blates vl thc !Lg‘ij:m in the lept five y.ers, \
cthe two facturs boing glven eguel weichlapge. N
2. This sup.reedes mny previous orders um this subjoct.

3. Recedpt of this letter may kindly be acimoviedged.

Yours faeithfully,
e gemses T of
P = {r & =

-

2
( R.8, 5idhu )
Deputy pecretary to the govt. of Indlz
Tel: 3716020

Copy to:s- %
9+ 8hrl J.K. Bhasin, Cheairman, CBA, RK Purac, iew Delhl. %
2, Dr. H.R. gharma, Member (HE), CEA, New Delhi.

3. shri M.&. Bail, Q¢D, NHPC Ltd., Nebru Flacu, Xew Dilhi.

4, shri §.P. Singh, CuD, Tehri Dovelopacut Corjorstiin,
New Dzlhi.

9 6hrl K.K. Kashyapr, Chairmdn, Nathpz Jhakryi Fowsr Comporetlicn,
New Delli.

6. Ehri 8.N. Phukan, D, NERPCO, Bawari Mansion, Dhankheti,
6hillng,

Copy also tz:

T- Shri V.H. Srinivasan, peputy Becretary, Cabinct Scctt.,
‘Rashtrapati Bhawan, Nev Delhi. The abov. pr.pssal vas
. approvcd in the CCEA meeting bald on 7.5.1920.

.2. JB&FA (P), Department of Powsr, New Delhi.

E &
e

(R-S- Gidhu)
Deputy Sscretary to tho govi. of India

.

ok %k 3k ok %k ok ok ok 5k %k ok %k %k k k
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ANNEX-111

ANNEXURE REFERRED TO IN REPLY TO PART (b) OF UNSTARRED QUESTION
NO. 1738 ANSWERED IN THE RAJYA SABHA ON 09.03.2021

%)

T e gor- x3n0iee

HIXd
The Gazette of Fndia
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EXTHADREHNARY
L [— T
#ART I—Seciloa 1
T & T
MIBLISHED &Y AUTHORITY

REGTI NG DL 3300499

4 123 T #ﬁﬂrm;'w&_ 31, 200897 11, 1930

N 117] NEW DELHI, MONDAY, Mol ARCH 31, HOBTHATTRA 15, [

fag
HEe
. = T, 31 W, 2008
WL, 33/2,2005-T7 UTE AT (WOE TV )~ fogm wfefem, 2003 @ o

3 & gt sioda ARw A wiigim S R @ T @Emare) ww
avg 1 # meit 59 AT ds & Wom WEA 80 23(2/2005- AT (O HN (G

[} R & 7T 2006 F P deite Bog =mt £
M 4y & 3 5.1 % o A Prafuflae owgE o

' g i oty ufFee SRR TR & Frime e 9t @ T e
% frmramd B Fa7 R # SEtEE sneRE a & s ad FIgE AR
£RT #Rw Feffm o = frees gl Frefitea o & qe e R €

() TogE W g § FE e el feedm wiew s v HE T
T g FTEE w sl e sTERa BT T 2 | s 7 g TR o
arpel @ PIET ATEE @ WTEN @ g TR S fr fee g g A fed
S FAA MG T SR uREwAE B R 5 & e apm -
aﬁmmﬁﬁmﬁqmﬂqfﬁﬁmnﬁnfél;ﬁmw'ﬁawm
A fE T 13 @ o Fges frge, w0 wEER 1 A AT
mwﬁmmamwﬂmﬁa%mnmmaﬁmm!

) 100 T, FoTTE EWL 4 aTtE #F aRata e, e G =l w1 aEm T
WREA TS wi AT A oF feiie o & s w o £ @ ot 5w

FOR & S - "
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NI GASE FTEQF INDLA : EXTRACGRDINARY o QR =R

o) FRm F g 2l sk Goara g Foasd PR ) R dquee
W Fa Pram oream okt @ v AR s A e e an Adandla D4y
035 ot A B w11 200 T T A Ry

iw SErEy iy e fiwa dig feuigs sl B b F B BOR O | g B
Ak Fogw wEe H FEbr % e 2R ¥ F wngew amm g e S
T o e # efderT W dRE 9T @ ge 39 4 e 6 e & fide @ A
s TT T I @nf sEET @ v gfe T oas T @ i wed suge
E T T e e B R o B N | B o AL i D
aifl B FAEEE T & Tl 4 WA cfli Tl mer sgo S aEwm #
e Al AR nfigeme ® e w9 pmaEf Mot R wEm T
T & Pt TRT 2R AR i T ar-TaT @ A A odre s e
ey e O HIETT 31 A

2 ke @ argid od T @ R @ e g wie G ecd, m ot ot
d 20 F e g ddvd] & wiggs @ s ol Sl @ araw
ameT &

o TG & WE amee (w) H (s) A afhe e F 7 At & 3oy ame
rrefafe wr g Fw gl 2T Fuife s

9% we e e [ow 75 3 YRR i # oawe) 6l
TFhile Al SHHTOETT 5 T T g amar g FT R F e aites W @A
A ulireT @M & T b o T 0 F o5E wEm w g I ow ohw §
o [Har &y |

(i1 wiE A T el i Een-

P AR E AT SR TR el R AR SR # SR gk
) wE & Ara T T ol e A
SE) A1 TE e Adia o BE R @ e 4wt £

» Togm samen wop = wiedm S @ AR mnt &5 4 aedEEE
wfsra o fam sfEme1 BS & o TEE AT
(il THw Fufis N FE B 9 Ryt w0 @ e T oTEm SR 8
WT T TR # nE [les O% e B M squtie & 9 met
Fai FR G0 T9T Ty a4 FefEn s g ana it iz

{8 13% FIoe RE (BeMiT TG @ R 127 A9T Ten TR F e mE
87 frpm fift & grem @ W0 A 1 38 2n Pyes TR W we wmER b

fogin & TR THE-aEk A6 T wE E
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[Am - 1] R W A« AT

|

fE) FTo F T 10 T R @ R AR g et At
3 et P areerdt § A & T FE g AR wdle oftwen wie

it i WTE 100 e R 8 AR e Ryes w8 a0

. 1, W, BT, W o

o i

oA T wREETl & Ay s s de aw yEwE 9 g R
1. e

o foega afet & fiemm 3 1w o o @ e B0 ge Rrefafa
cEET e 2 |

2. wfai yaide qfers (des) 2 et

TRETT FaTfaT 9fEre 98 B frudEt Ruv-mns = oaes g9y g1 AT =
wg = FEm TR & $E 3 w0 s 6 o o ma o iR 5 g 4
dita sfigeen ST 2 @ ardm @ < ad of A vl dm W w w A R
TR # TR (e Frrd) o e g |

3, HitE #fr A afsra

Yo oidy W wE TG G @ T O A ada 4 & o gh @
wArda &7 # v @ B oft ger: wft fft wowmifn sm o oR ardifer awm
. .
4. g A ) R

E A T T A d A AR A s dd @
v 4 | o MR wuw wyfe @ d F oweie T 9 ey TE A
wdfanl qum: MmARe av & o wde erEn T oRE W oW § W OH

T & |

5. TR (afirpd Pramett) st i

guiida ira A el wlter Wia wwedl aft T ey aRar iR @' e o
R 7GR 4 & Aot AT W BN B THE 4 5 7 W@ ¥ 3 B @
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6. T/ Feit it

= A W ondaw sA 9l mATEY TRER ) qdl-ET TR ouE
TIA £ T BTy TS G s @ amw [efe dom @) PR s
TOT ST R A WA w0 i A |

7, WIER©T 7 HHAT

ue A afRgrn ST TR aer mE @ w R sedifie & e
Al 34 F WEERRT W odod T F | Pt gs A 7 = @ own omoade T
T FEFEE e §R R Wl o) #EEE T WS et & B amd A
T g TR A et g BRSO 30 diewe g oRESasl & a0
® 5p A S TR R ogh @9 ot aer &

g8, e g
=1 A5 A afr waild miew S Pelalag s e meee o B

o I T G g B

o fomm RuE £ an

o foans I

o Froa-fals srEm

o TEFIRE TF AT Sod ys & HE AT e o T B dnas
o A7 FEemnE @ oS abaEl sar STEnd narew

TgET SRET FETE F e gaeid U TTe oo andlts T @

Fgma § ST AN SR T @ e !

MINISTRY OF FOWER
HESOLUTION

Mew Tl the 365t March, 2008

F. Mo 2322005 R&E (Yol I1¥)—In this Mivislry's Rewolution BN
23:2:2005-RE RO I daisd 5" Tanware. 2006 published in the Gasene of ndia
1 Fatraordingryd, Par | Seciion | notifong the Tanft Policy under the provisions
of section 3 of the Klectnony Act 2003, the followmg amendment 1 bereby made:

The fellowing provise is added at the end of Para 5.1 ef the Tariff Policy:

“Irrovided thar a developer. of a teedroelecton project, not bemg & State
contralled” owned company, wauld lave the option of getting the anf determned
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a4}  The appropriate Commission 1= satsfted that die profect site has been
allotied to the developer by the comeemed Swme Govemment after followang a
Tansparent tho stge process. The first stage should be for prequalification on the
basis of critena soch as financial strength as measwred by networth, pase
expenence oF developing infrastructure projects of similar size, past track record
af developing prejects on fime and within estumated costs, nenover and ability to
meet performance guarantee ete. In the second stage, bids are o be called on the
haus of mly ome smale quantifiable parameter, such as, free power in exeess of
13%, equity participation offerad to the State Govermment, of ug frent payment ete.

b Projects of more than 100 MW design capacire for which sptes have boen
awarded earher by followmng a tansparent process and on fhe bhasis of
predetermined ext of eriteng would glin be covered in this dispensanon.

¢]  Coocwrence of CEA [ regquirend under seetion 8 of the Act), financial
closure, award of work and long lerm PPA {of more than 3% years) of the capacity
speet e i {d} below with distribution licensees are completed by 31.12 2010,

dj  Long term PPA would be at least for 60% of the total saleable design
energy. Howover, this Bgure of 60% would get enhanced by 5% for delay of cvery
s mpmths b commissioning of the last unit of the propal agamst the scheduled
date approved by the Approprizte Commussion before commencement of the
construchion. The time pericd for comnissioning of all the iz of the project
shall be fraur vears from the date of approval of the commissioning schedule by the
Appropriaie Commrission.  However, the Appropriate Comenission may, after
recording reasons m wiatyg, fix longer time period for large storage projects and
run-off-the river projects of toere than 300 MW capacity. Adherence t the aumesd
timelmes 1o achicve the fixed vommissioning schedule shall be verified theough
independent third pary venfication.

¢} Award of contracts for supply of equgmncit and construetion of the praject,
either thirough & memkey or thraugh well defmed packages, are done on the basis of
international compettive middmy

It ¢ases, where the conditons mentoned above at (2) w (o) are ulfilled,
the Appropriaie Commissien shall detormine bl ensuring the folicw:ng

(1) Any expenditure inrumred or comtimitted © be incurred by the project developer
For gettmg project site allotied (except fee power upto 13% ) would neither be
included in the project cost, nar wiy such expendmne shall be passed through
lariff.

{11} The project cost shall inghude the
- cost of the approved RE&R plan of the Pmoject which shall be
" eonformity wih the follownng .
{a] the Matienal Rehabilitation & Resettlement Pulicy currently in force,

(21 GT jey-2"
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_d:j the RA&R package a3 enchesed at appﬁ'dix,

AL

the cust of project dgvelopers” 1% contmbution towards ROGVY pruject
1 the affected wed as per the project mpeat sanchoned by the Mimstry of
Power ’

{1111 Armual fised charpes shail be liken pro-rat to the saleable desym energy lisd
Lp an the basis of long fenn PP As with iespect 10 total sateable design enermry. The
total salcabie desten energy shall be arrived at by deductoy de follawnmg from the
design enargy at the b bar

a) 13% of free puwer {12% lor the host Govemment and 1% Fur
contribution towards [ocal Area Development Fund as constitoked by
Hie Statc Government] Thiz +2% free puwer may be sitahly staggened
45 decaded by th o Sude Govemment

bl knergy comresponding 1o 100 unils wf alectricily 10 be provided frec nf cost
wvery TRHIER to every Projact Adfected Family notificd by the Sate Govemment o

be offered through the concetned distibution licensee in the designated
resetilenent ares projects aren for a period of en years feom the date of
gommissianing.”

1, G, P KESHARL JL Secy.

APPENDIX

EALIENT FEATERES QF THE APPROVED EXR PROVISIONS FOR HYDED
FOWER D L

1. SCOPE A W {OOVERAGE
The tolawing provisions shall be applicabl ween if are family i wlfetad by Lhe
development of & Hydro Power Frojer

D DEFINTTION OF PROJECT AFFECTED KAMILLES (PAYS)

A Troject Affectad Family (AT chia!l mean & Bmuly whose place of residenue oo
ot praperty. or source af livelihood has heen atfieled Ty the denelopment of'a
Tedrs project and who Fave hesn residmg in the affocted zgne for two year
preceding the dabs of decharaien of notificabon uoder Sewtion-4 ol LA Act. The
affected family weuld alsa welnds squatters.

A person normally tesiding in cie affecied zome for twe years preceding the dats
of declaration of the affected zone and earas his / her tivelinood prinuipally by
manwal Linour on ﬂ!?_'l'iCIJ]HJNI [ET4

404



[l B | ] - I T IO S

4,

Lo I I e )

£

DERNITTIQN V AGRICTIL I

A person normally residing in the affected zone for two vears preceding the date
of declamtion of the affected zone and whe does notL hold any [and m the affacted
zome hat earns his / her Jivelibood prncipally by manual iabout or g6 rural armsan
nr 3 service provides to the conuhunity

BEFINTTI SQUA

A Barmily accupving government knd in the affected zome without a fegal title, 2l
least for 3 years prior to the date of declaraton of notification under Sectran -4 of
LA Act

REHA THON /RF; EMENT COLONIES

This plicy ams to provide bt up honses to Froject Affected Familics {PAF)
who ger dusplaced due to the develupment of hvdro projests to the eirlend possitile.
However, wherever opted for, libem] House Construction Allewance wauld be
wivan in liey

TRAINTNG AND CAPACTTY BUIL DING

This pelicy also emphasines the need 1o provide imining w the Project Affected
Famnilies =z well az o the local population for a sustained livelihood. Specviaf
training programmmes. from [Tl aimed at previding the required skilly to the local
papuiation would be undertaken by the Proiect developers &t feast six months
prior to commencement of consguction. This = expecied v boost the
etuployability of the PAF: and other peotbe residimy m the vicinity of the project.

Ald VISION.

This policy envisages additons] provisions for Project Affected Families such as:
scholarshups for mentonious students,

exlension of medical facilities,

MATIEEe rank,

subssience grants,

support Fir income generalion schemes far soonerztives and sclf help groups,
seed, pesticidems and fertilizer subsidies, and irrigation suppor.

Besldes the additiona! provisions mentionsd above, the hormmilly applicable
privisions of the Maonal Policy on Kehabititation and resettioment, curramily
in foree, would be applicable

—_—

- ‘ndis Fress, Ring Rﬂd. Mwn New D110
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